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(Translation)

Acquisition of rights in or
appointment of guardian of
ancient monuments.

. .
. ‘Agreements relatmg to anc1ent-
monuments.

: i M “ - i L ige " T &
“Where owner is disabled or no
person-is owner. .

'~'-_Enf;orcement of agreement.

3 )
Agreement executed by owner
to be binding on'. certain pur-
chase'gs and succe‘ssors of owner.

Appllcatlon of endowment to
jrepalr ancient monuments: i

"+Power.of Government to pur- -

.‘_l‘\ 10.
" . chase ancient monuments.

11. Protection of particular ancient
monuments. : .

12, Contrlbutlons

g

13. Sanctxty of places of WOI‘Shlp

Relmqmshment by Government

140
of* nght im‘moenuments.
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1337 F: HYD ACT VIII] Monuments
‘ Preseryation.

(Translation)

15, Permission to public for access
© to protecfed monuments,
-16. -_Péna‘lties. ’
"17. Government may congrol traffic i
. in and transfer of antiquitie.
.18. Power of Government in res-
pect of specimens of sculpture
and bas-relief etc. ’ .
- K
-19. Government-may purchase:spe- i
«cimens .of sculpture and bas-
religfs efc. ‘ : !
.
i
|
20, Power of Government in vres-f
pect of superv1s1on over exca- !
vation. . . R
'21. Manner of assessment of mar-
ket-value or compensation.
22, IJurisdiction.” ~ '
23. Power to make rules.
24. Protection to government ses-
vants acting under this Act.
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--Preservation
- (Translation)

THE ANCIENT MONUMENTS
_ PRESERVATION ACT

No. VIII of 1337 Fasli,

( ( Received the assent of H.E.H.
the Nizam on 25th Isfandar 1338 -F.))

s

-!' . - . E
‘Whereas it is expedient to provide
 for the preservation of
" ancient monuments, for .
traffic in antiquities, for
excavation of old relics and for the pro-
tection and acquisition of certain -anci-
ent structures and historical, artistic or
ancient objects’; It is hereby enacted
as follows - '

" Preamble. -

 CHAPTER I
" PRELIMINARY
1. This Act may ~ be called “the
- Short title, . Ancient.Monuments Pre-
commence- - servation Act, and it
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Pmervatwn

= (T ranslatzon ) RS

ment and "7 skall comié into force in
extent, the whole of H.E.H. the

‘Nizam’s Dominions from -the date of
~its pubhcatwn in the Jarlda *

2 Un!ess there is anythmg repug-
‘ .~ -mant in the subject or
D‘?‘ﬁm“’“s “context,

(1) ““ancient monument’’ means
- gvery structure,  erection, monument;
tumulus, place of interment, cave,
stone engravings, mock»scu]pture and
specimens of engravings on .ancient |
walls; inscriptions, monoliths and uten-
sils and wares of pre-historic age which -
- bear historical, archaeological or artlstlc
character and mcludes—‘_\ ;

(a) the site of an ancient mo- |

nument ; and

©(b) such portlons of its sur-
roundmgs as may be requlred for, fen-

J e //,/.,ﬂvf,

o *Pubhshed in’ the ]arlda dated 10th Farwardn "

SF.
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Preservation v .
(Translanon)

cing or protccting or for access for the

purpose of inspection to such am:lent

monuments,

(2) : “antxqumes also mclude
the movable objects which the Govern-
" ‘ment may in view of their. -historical

or archaeologxcal character declare to
. protect against removal. destructlon or
damage; .

4 (3) “Director’*  means . the
Director of Archaeology, H.E.H. the
Nizam’s Government or an ofﬁcer,
appointed by the Government to per-
form the dutiés of the Dlrector

@) “preservatlon” and “protec-
“tion”’ include fencmg, covering in, re-
pairing, restoring and cleansing of pro-
tected ancient monuments and all
- matters which may be necessary for .-
" -the purpose of preservation or for
“securing convenient access thereto;
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1337 F; HYD ACT VIII] Monuments

Preservatzon ’

( Translation). .

o (5) «Jand” includes every kind
. of land, revenue paying land, a gift
and a transferable land, whether it. be
subject to encumbranccs or not

" (6) “holder” includes a joinf— 4

holder, authorised for management on
behalf of himself and other joint
- holders, and "a manager and trustee
and their—successors in title;

. Provided  that nothmg in
this’ Act shall be deemed to extend the
powers which may lawfully be exercis-

ed by such manager or trustee.

- CHAPTERII

POWERS OF GOVERNMENT
REGARDING  PRESERVATION OF
ANCIENT MONUMENTS.

3(1) The Government may, by‘
notification, declare an’

P ;2::::3‘1 . ancient’ monument to -
be a protected monu-

© wmonuments,
- ment.

) Acopy of ’Lhv notlﬁcatlon_'

‘published undci sub-section (1) shall

973
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*’Monuments [ 1337 F. HYD ACT VIII
Preservatton -

- de o T ranslatwn) T
be aﬁixed at a conspicuous place near
the monument, -together with a notice -
‘that obj i ections to the niotification will bz
taken into consideration within one

~month from the date of notification.

(3) On the exp1ry of the perlod

of one. month the  Government may
. after considering the objections, if sub-
. mltted cancel the nouﬁcatlon R

“ 45" A'notification- published- under
th1s section:shall, unless it is cancelled,
be conclusive evidence of the fact that
the monument to ,which it relates, is
an ancient monument under this Act.

4. (1) TheTaqudar ‘may, with

, . .. the © sanction of ' the

AchlSItlon .. %[ Government ] .. in . the

.of rights in_ ; Archaeological - Depart-

g]’eglg%‘t’.mt ment purchase any pro-

gUardm*of ‘tected ancient monument

‘ancientme- or acquire the right of
possession thereof.

nument.-_i -
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1337 F: HYD ACT VIII] Monumetns |

Preservation
(Translatwn)

(2) The Talugdar may W1th the
sanction of the *{Government] in the
.archaeological Department accept a

© gift or bequest of any protected ancient
monument.

3 The owner of any protected.
_ancient. monument may, by written:

instrument, constitute the Director of
Archa_eology, the guardian of the monu-
ment and the Director may, with the
sanction of the *[Government,] ~aceept
such right.

(4) When the Director has
accepted the right of guardianship of
an ancient monument under -sub-
section (3), the ‘owner or the holder
. shall, except as otherwise provided in
- this Act, have the same estate, rights,
interests and title ‘regarding the
" monument as if the Director had not
been constituted the guardian thereof.

'(5') When the Director has
accepted the guardianship of a monu-
ment under sub-section (3) the pro-

*Amended by Act No, III of 1308 F. .
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Manuments ( 1337 F HYD ACT VIII

. ments mentioned in section 5 shall

- under sub-section (3)

- Director shall be its guardian.

" Agreements ' ment] in the Archacolo-
relating to “gical
ancient .gical  Department, enter
monument. = iNto an agrezment with

- monument for preservation thereof.

'followmg matters:—

"Preservation. "~
( Translation )
visions of this Act relating to agree-

also apply to the instrument executed

(6). Where a protected ancient
monument is without an—owner, the

5. (1) The Taluqdar may, with the
sanction of the *[Govern-

‘the owner - of an ancient |

: (2) An agreement drawn up
under this section may prov1de for the

{

(@) the protection of ancient
monument; i

(b) the custody of an ancient
monument and the duties of the,person
who may  be appointed for custody |
thereof;

" *Amended by Act No. I of 1308 F.

976

"W ST e

u /L//ud/.:.ww? s
//yukrl//iu"’ //u
z..U/ Q“"’Lf&ﬂt/zdt (03/1

| »fﬁ/ r’Ju"’JJ{f

e
T b/a’_,z TR

\

/J{Ju ¥ v{/;,uuc l/’l i

ﬁ.»f;{?‘fu‘jul’w v[;,{.',/;jl
JL'i % 2y [U ‘fz/]d/}»f‘ﬂwf’m
i, G
Mz_.p/c:.‘. T (ks
r/{/[//léﬁ
,» o

bigl !&fd,«/fd’b (f>
o // N LS e
g 2

ﬂefa,//ut (ot

‘///dgfv@x;/ﬁ:;» { g___; B
e g ;"‘/’,,"_ Y
P LI SPL S

i"'””m ".,’ p -v, ‘. ;_.‘.’.' . 4_ B
F POkl gM S A o
i



'1337 F. HYD. ACT VIII | Monuments .

Preservation
(T ranslatton )

(c) the restriction over owner’s
right to destroy, remove or deface the
ancient monument or to build on or
near the site of the monument; .

(d) facility of access to any
section of the public or to persons
appointed by the owner or to the

Talugdar and the establishment of

Archaeological Department for inspec-
" tion or preservatlon of ancient monu-
ment;

, (e) the notice to be glven to the
Government in case the owner desires
“to sell the land on which the monu-

", ment is situated and the right to be

reserved to the Government to pur-
‘chase such land, wholly or partly, at
1ts market. value, .

(f) the defraying of any expen-
ses incurred by the owner or by’ the
Government in connection with the
preservation of the ancient monument;

, (g) the rlghts "of the Govern-
ment .in respect of ancient monument,
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" Government.

' Monuments | 1337 F: HYD ACT VI
Preservation

(IT ranslatzon)

when the expenses for preservation are
defrayed by the Government;

(h) ‘the appointment of autho-
rity to decide the dispute regardlng
the agteement v

(i) é’ny matter régarding the
agreement ‘'which is a proper subject of
agreement between the owner and the

(3) The Talugdar may on behalf
- of the Government enter into an agree-
ment under this section, .but it shail
not be executed unless the Government
in the Archaeological Department has
accepted the agreement.

IS

* (4) The terms of an agreement .

under this section may be altered from

time to time with the sanction of the

Government and the consent of the
owner. .

. (5) The Talugdar may with the
sanction - of the Government in the
Archaeological Department terminate |
the agreement executed under this sec- | .
tion by giving six months notice to
~the owner. :

. {(6) The terms of the agreement
executed--under this section shall also
be binding on the person - claiming to
be owner of the monument to ‘which -
it relates through or in relation to the
person - who has executed . the
agreemant. L :
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- 1337 F: HYD ACT VIII] Monuments
' Preservation
( T ranslatzon)

: (7) The rights acquired by the
Government by virtue of an agreement
. in'respect of expenses on protecting a

monument shall not cease on - the ter=
mination of the agreement under this
. section. A

6 (1) If the owner is unable by
reason of minority or any

Where - other disability to . excer-
g;’::g]’cc‘for cise the powers vested. in .
1o peison | him under section 5, the
isowner, = preson legally authonsed

to act on his behalf.

_may exercise them on behalf of the
owner. 4
"y
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. 'Monuments [ 1337 F HYD ACT VIII
- Preservation’

( Translation )

(2) Where a protected ‘ancient
monument or any part thereof is used
on particular occasions for religious
~worship or observances, the person
- authorised under this section to exe-
cute an agreement relating to - the an-
cient monument on behalf of = the
- owner, may execute the agreement
_only in case he is of the same rehglon
as the owner.

1. (1) If the Taluqdar reasanably

"apprehends that the
‘E“f°r°°m°“‘? owner of an ancient
of agree-
ment.. “monument intends  to

_ destroy, remove, deface or
imperil the monument orto build
anew on or near the site thereof in
contravention of the terms of an
agreement for preservation under
section 5, the Talugdar may direct
that the terms of the agreement shall
‘not be contravened.

(2) Ifanyowner or his successor
who is bound by an agfeement to

980
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1337 F: HYD ACT VIII ] Monuments
Preservation

( Translation ).

preserve an ancient monument under
section 5, refuses to do so which is in’
the opinion of the Talugdar necessary
to the preservation of an ancient

monument or does not act within such -

reasonable time as may be fixed by the
Taluqdar, the latter may, with the
permission of the Director appoint
any other person to do so. and until
the expenses or such portion thereof as
are required to be paid by the owner,
under the agreement, are recovered,
the owner shall not exercise . the right
of ownership in relation to the monu-
ment.

3) A person aggrleved by an
order made under this section, may
appeal to the Director who may  can-
cel or modify the order and his
decision shall be final.

-8, Ifany person purchases, at
an'auction towards settle-

&%ﬁf&?ﬁr ment of arrears of land
owner to be  Tevenue or under the Pub-
binding on

lic Demands Act, an estate
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Preservation

(Translation ).

or a tenure thereof in
which is situated an

certain.pur
chasers and

| SUCCessors
of owner, "
respect of which-an agree-

ment was entered into for the  time

being by the owner  whether it

-was executed under section 4 or section

‘5, he and the persons haviag claims to

monument through the owner who

executed the agreement shall be bound
by the terms of the agreement.

9. (1) Ifany owner or his
repfesentatlve competent

Application - to enter into an . agree-
of endow- ment under section 5 for
mentto . - the preservation of an
et ancient monument,

refuses to accept the

monument.- .
-~ offer "of "~ Tahigdar or
“otherwise fails to enter into such agree-
ment and if any endowment has been
created for the purpose of* keeping such
monument in repair, or for purposes
~other than . this, the Taluqdar may
- institute a suit in the Dlstrlct Court

- ancient monument and in -

982::
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and if the cost of repairing the monu-

ment does not exceed one thousand

rupees, may make an application to
- the said Court for the application of
- such endowment or any part thereof.

(2 On application being made
under sub-section (1), the Nazim of the
District Civil Court may summon the
owner or any other person whose
evidence appears to him necessary,
and after recording his evidence may
pass an order for the proper applica-
tion of the endowment or of any part
thereof, and such order may be executed
as if it were the decree of a C1v11
Court. : .

10. (1) If the -Government has
o " reason to believe that
Power of a protected monument is
f°"§’;“§‘;‘ét in danger of being des-
e clent - troyed, injured or due to
monument. Jack of repairs, being

allowed to fall into decay
the Government may acquire it under
the provisions of the Land Acquisi-
tion Act No. IX of 1309 Fasli.
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(Translation )

(2) The powers vested under
sub-section (1) shall not be exercised
in the followmg cases i— »

,(@) Where an ancient monu-
" ment of any part thereof is.used during
prescribed hours  for  religious
‘worship; or

o) ‘Where an agreement has
been executed under

it is in force at that time.

(3) Only in acase other than
the cases referred to in sub-section (2)
the powers under the Land Acquisi-
tion Act may be exercised where the
owner or his , representative has failed,

within such - reasonable period, as the

~Taluqgdar may fix in this behalf, to

section -5 in
respect of an ancient monument and |
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(T ranslatzon)

- “execute the agreement ot has termina- .

~ ted or given notice to the Talugdar of

his intention to terminate the agree-

ment executed wunder section 5.

ll.

such  monuments in

Protection of

: Pﬂgi;‘tﬂaf, Government has acquired -
ancle any right mentioned in -

monurment. . . ”
o - section 5 or section 10.

(2) Where the Director has
accepted the. guardlanshlp of an ancient
‘monument under section 4,* he may for
the purpose of mamtammg such monu-
ment, have access to the ancient monu-
ment at all reasonable times, by himself
. and by his subordinates and labourers

or workmen, for the purpose of inspee- " |

ting'and repairing the ancient monu-
ment, and may also collect such

materials as may be necessary for thev

preservation thereof.

/

.. 12. - The Difector"may receive

R - voluntary- contributions 1
S*g;lts“b“"% towards the- cost of.
AT maintaining a protected
124

(1) ‘The Director shall protect.:

‘respect of which the .
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( Translatzon )

monumet and may give ordersas to the
‘management and apphcatlon of such
. contrlbutlons

Prov1ded that no contributions
.-received under this ‘section shall be.
applied to any purpose other than the
.purpose for which they were contri-
buted.

13 (1) No place of worshlp or
religious place protected

Sanctity of by the Government under.
» a,o,sh,p " this: Act shall be used

for any purpose inconsis-

tent with the purpose it was established .

_ for. But at the places of worship where

-no worship -or prayer is offered
permission shall not be granted for
prayer or -worship therein without

" consulting - . the -Religious ~ Affairs
Depatrment.

(2) Where the ’I‘aluqdar ‘has,
under section 4, purchased or acquired
the right of possession of any protected

_ monument, or has accepted a gift or:

bequest thereof, or the Director has,
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-under the said section, accepted the
guardianship thereof, and such ancient-
monument, or any part thereof, is in.| "~
the prescribed hours-used -for religious
worship or prayer by any community,
- the Talugder may make the following

provision for the protection of such
ancient monument, or any part thereof

from desecratlon —_ .

(@) he may prohibit the entry
in the ancient’ monument or any part
thereof of such person who is not entit-
led to'so enter by the ‘belief - of thé
‘community by which the monument or
part thereof is used for the rellglous
purposes y ,

_ Provxded that entry . -may be
‘permitted subject to special conditions
“and with the concurrence of the
.persons in ,religious  charge of the
" monument ; ' -

987

L LSIERE AL ey ¢
L p TN gy SO

l(awé’d ,2‘;’4 d 'I’/ﬁlf;f

IS o1 14 70

G0 i) 12 E

L Lesvs Fygid

A LT T g L

Lile Gre fipd L
- -.’/2/((143?4}..‘.(’2—‘

Z L/I?{.J.: ( r.(:g_'a”)»
Ly iz ypg”
L f PV Efeivy

~m'2;,uf«u (P (e bid £ 552

by Zppigi f7pd E
‘L’:f’ ‘/z--/d*’u a2l
b ﬁ/mo’f‘:.;y//./: |
- ...-/g’,o K uﬂ/:..g |

[dpow/u"b'u Ly

u s—ubl(/é——/d’l)ﬁl/ '

e



\ ,Monuments [I337 F: HYD ACT VIII
o '~Preservatzon ;

(T ranslatzon)

- (b) and he” may take such
: 'other actlon as he thmks proper

14 With the sanctlon of the

‘Relinquish- Governmet the ' Director
ment by - may — T
Government =~ - . Y
of right in R T
monument. - - )

(a) where right "in respect of
any ancient monument under this Act
has been acquired by the Government
by virtue of sale, gift or will, or any
-other ‘manner, relmqulsh the right

and in'such case . the-right shall .accrue:
to the person who would have been

entiled - thereto, if there had been no
right of Government in respect of the
monument or

S (b)
Shlp whlch he has accepted under thls
Act, - . ol L

15.* (1) Subject to such rules as
may after previous publi-

-f‘f ggﬁ?éofl;r‘ cation be made by ;the
: Government the- puBllc

_access to
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.y monuments

". the Government under this Act, or in’

. been executed by the owner -under

, 1337F HYD ACT VIII] Monuments
: o : Preservatzon
(Translatzon)

“. shall’ have - a rlght of

access to any monumeént
by the

- protected

.. maintained.
Government under this- Act

1x

.+ v (2) "Rules made " under-. sub-
section (1) may -specify that a “breach

. of :any of them shall be punishable
" with fine which may extend to. twenty
rupees... o

16 Any person’ other than the |

- owner who destroys, re-
Penaltles. moves, damages, defaces
: “\ 'or-imperils a protected
" inonument, and any owner who des-
troys, removes, damages, defaces or
imperils ‘2 monument maintained by

respect . of which an "agreement has

989
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© section 5 and ‘any owner -or- holder
who contravenes an order made - under
«. sub-section (1) of section 7, shall be

“+ punishable with fine which may extend.

to five thousand rupees, or with impri-

*, sonment which. may . extend : to . three

> months orwith both.

(1) If the Government appre—y

hends that antiquities are
- being sold or.removed, to
_the detriment of H.E.H.
“the Nizam’s Dominions or
. of the neighbouring coun-
. tries, it may, by notifica-
_tion, order that any antiquities or any
particular - class of -antiquities shall
- notbe brought into "H.E.H. the
"“Nizam’s Dominions or that they shall
not be taken out of H.E.H. the Nizam’s
-. Dominions or that they shall not -be
" removed from one place to another or
~may lay down such conditions as may
" be comphed W1th in eﬂ‘ectmg thelr
-:removal U

Govcrnment
may control ~
traffic in and
trapsfer of
antiquities. « *

(2) “Any person who contrd-
venes the notlﬁcatlon mentloned in

990
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" sub-section (1) and brings . in or takes

K3
.L

1337 FiHYD. ACT VII] Moruments S '-’WUUJMUJWUM
Preservation .
(Translatlon) B "{"Jt )“_'-'-l./}} 4—-]{5/./} .__;Udf

~-out-or removes or attempts to, bring —U’/L/'L 4 _/‘Z)k’} _.,/L_“/,

into or removes such antiquities shall
- be punished with fine which may ex-

tend to five hundred rupees v o ﬂ__lf‘f}/ L/ L/V’(/) 4.,/
‘ (fﬁf._f/ u/bu,fu/

©) Anthultles in: respect of f ] ‘,"‘/ L:U’ /V‘ A2 Jt’ ) - ( r/)

which an offence referred to -in sub-
section (2) has been commltted shall
be liable to conﬁscatlon o }V;’ // uwl / ¥ / Duun

.,zu.’;é"

. @ Customs Officer or a- L d/r./l ,// /Jd/(f dJ/" ( f'l)
Pohce Officer not below ﬂclle rank of
Sub-Inspector, . empowere by the |
Government in this behalf, may search k/. ) m 14 / L ""/ V’ .
~ any vessel, vehicle or any other conve- |
yance and may open any package or
_box if he has reason to believe that it L/ A"‘d V 4 %/é’/j ’
" contains such goods in respect of which -
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(5)  When a person complams'

. that the power mentioned in sub-sec-

- tion {4) has been vexatiously or impro-

' ’18. (1) <When the GdVthmeﬁt is”
o ~of the opidion that the

. perly exercised, - he ‘may submit. his
~complaint to the Director, and-. the
. Government may pass, suitable order-
. and shall- award - to . the complainant

such compensation as it thinks just.

Protectlon of. spec1mens of sculp-f

ture, bas-relief, inscription” ‘and- hke

object

Power of

Government

" in respect of °
- specimens of
. sculpture and-

bas-relief etc.

specimens -of sculptures

-and ‘bas-reliefs, images,
inscriptions +and other
like objects ought not to

be moved from the place

where they are, w1thout

992 .
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Preservatzon

(Translatzon.)

the sanction of the *(Government, ] it
may, by notification, direct that such

- . objects ot any particular class of ob-

jects shall not be moved without the
-written premission of the Talugdar.

(2) _ When a person applies for
the permission mentioned in sub-sec-
tion (1) he shall specify the object
or objects which he proposes to move,
and shall furnish, in, regard to them,
such 1nformat10n as the Talugdar may
requlre from him.

(3) - When the Talugdar rejects
the application, an appeal may lie to
the Director and the decision of the
Director shall be final.

(4) Any person who moves any
object in contravention of a notifica-
tion mentioned in sub-section (1), shall

*Amended by Act No. III of 1308 F.
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- (Translation)

be® punlshable with fine Whlch may

extend to five hundred rupees.

~.(5) When the owner of any
property in respect of which a notifica-
tion has been issued under sub-section
(1) proves to the satisfaction of the
Government that he has suffered loss
or damage by reason of the inclusion
of his property in the notification, the

- Government shall —

‘ (a) excmpt such property
~ from the notlﬁcatlon or

v

(b) purchase such property,
if it be movable, at its market-value; or

© pay

immovable.

compensation  for.
“the loss or damage, if the property be:
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- (Translation) o
19, (D) If  the  Government

. . apprehends that any
Government Object mentioned in a
may pur- notification issued under
f;‘:;‘;' f’igescc“'ﬂ section 18, sub-section
pture and (1) is being  destroyed,

removed, = damaged  or
demolished, the Govern-
ment may pass order for its purchase
at its market-value and after such
order is passed, the Talugdar shall

bas-relief etc.

give notice thereof to the owner of the

object

: 2) The power mentioned  in
this sub-section shall not extend to the
objects mentioned below-—

(a) any image or any other like
object actually used for the purpose
of any religious observance ;

(b) anything which the owner
desires to retain on any reasonable

I'd
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ground personal to himself or to his
ancestors or to any other member of his
‘famlly

EXCAVATION |

20 (1) When the Government is

“of. opinion- that for the
Power of A ,'purposes of archaeo-
Government  [ogical protection in any
in respect o . .

of supervi- ~ area  excavation should

sion over -, ".-be supervised or restricted
/excavation. -. it may, by notification,
: make rules specifying the
boundarles of the area to which they
“will relate and the officer by whom
and the conditions

--granted. .

(2) “The power to make rules
given by :sub:section (1) is subject to
the condition of the rules being made
after previous publication.

under which ‘a
- licence for such. excavatlons shall be
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(Translation) -

“(3) ‘In the rules made in
. accordance’ with . this section it may

. also be specified that the person com- .

" mitting a breach of the rules shall be
.. punished with ﬁne whlch may extend

*_to twenty rupees.

-, (4) -When any owner or holder
“proves to the satisfaction of ths
Government that he has suffered a loss
~on account ‘of .the inclusion of. his
land in the notification mentioned in
sub-section (1), the Government shall
‘{aay to him compensation for such
- “loss.

" "MISCELLANEOUS. -

When the Government has
under this Act power 1o

21

‘Mannper of R
assessmept  Purchase any -property at
of market- the market-value or when

.valueor .. the Government- has  to
(ompensd:  pay to any person the

compensatlon in respect
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*“"Moriuments | 1337 F: HYD ACT VIII
Preservation - .

(Translation ) -

market-value or compensation shall
"where any dispute arises in respect of
_such market-value or compensatlon, be
- ascertained under the provisions of
sections 2, 6 to 29, 41 and 42 of the
Hyderabad Land Acqulsltlon Act No.

IX'of 1309 Fasli,'so far as they may.

c be apphcable

" Provided that at the time of such |

inquiry there shall be two assessors to
-. assist the Taluqdars, one  of whom
shall be -appointed- by the Taluqdar
and the other by the owner but if the
owner does not appoint an assessor
within such reasonable time as shall
be fixed by the Taluqdar, the Talugdar
. may nominate another ‘assessor in
hls place. :
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1337 F: HYD. ACT VI | Monuments |-

Preservation

(Translation) b
22. Offences mentioned in this
v e e .Act shall not be tried by
“Junsdxcnon.

: ‘ _a Magistrate having the
powers of a Third Class Magistrate.

23.

(1) The Government may
make rules.for the pur-
Power to poses of this Act.

make rules.

(2) The power to make rules
given by this section is subject to the
condition of . the rules being made
after previous publication.

24. No suit for damages or
Protection to  Criminal proceeding shall
Government lie against any Govern-
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' Preservatzon , .,
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corvants . ment servant in respect of

. acting under - a0 act done, or intended :.v / LW / J, o ,l ¢ ‘__);, Y /4_4/

this Act. to be “done in good faith
in the exercise of any

power conferred under th1s Act o Ul:// b/d,c L(Ij L U//J b{ﬁ/ d// .
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